
GOVt!rnru~:nt or .fnmmu aed .K~ubcnir
Finsmct: !npllrtm~:::t 

Civil Secr't!tazun, Ja~m-:1 1 Srio11gar . ..... 

S.O. ~z.- In exercise of the powers conferred by proviso to Article 309 of the 
Consututt~n and all other ~nabUng provisions in this behalf. the Lieutenant 
Governor ts hereby pleased to make the following ru\es; namely:~ 

J. Sbort title, commenceweut and application- (l) These rules sbaU be 
called the Jammu and Kashmir Civil Services (Leave Travel Concession) 
Rules, 20 19; 

(2) They shall be deemed to have come into force wiih cffed frocn 
31.10.2019. 

(3) Subject to the provisions of sub-rule (4) below, th~ rule5 shal! apply to 
the persons appointed to the civil services and posts in connet'tion wi1it 
:.'1~· a :'1~ir.; :-f . L'• i0:1 Te.o :tory of Jt.~ l • . . :.s _,, ! Y..: ' 

( 4) 1bese rules shall not apply to the:-

( .' lj 
(ii) 
(iii) 
(iv) 
(v) 

(vi) 

(vii) 

Per:>OilS not iu whole timt: ernpiuymc1u ; 
Persons in casual and daily rated employment; 
Persons paid from contingencies ; 
Persons in work charged establishment; 
Persons employed on contract e:~cept when th~ term:. of ~ol• ti·::~! 

provide otherwise ; ~ 
Persons re-employed after retirement except when ih!! 1mns end 
conditions of re-employment provide othen'Jise; <HHj • • 
Persons eligible to any other form of travel c('no:cssmn av'lil:!l>lf' 
during leave or ot.herwisc. 

2. Scope- ·me t.cave 'travel Concession :.halt cover the 7\'\ t.:r;HJ! ent o;~'!V:!.IH 

himself/herself and histh~r family. 

J . Defiuitions- in these ruies unlt:ss !.he context othcrv.!sc r~qciif:ll :· 

(a) ... A plac~ iu J.ndl:1'' tl!t=Jns. m1~ place w11hin 
whether it is in the main. Jano lndm or overJe.ll ~ . 

,. l d. rt1:. i:;;ritorj o. il .r.. 



-- ---~ 

(b) "Block of yean" mean hi k 
town and a block f f, s a oc of two calendar years for LTC to home 

o our calendar years for LTC to any place in India. 

(c) "Collt.rolliog officer" for purpose of these rules means the authori 
prescnbed for countersigning T.A. biJJs. as under: ty 

. (i) For Non-Gazetted Govt. Servant 

(ii) For Gazetted officer 

Gazetted Officer in charge 
of the establishment to 
which the Govt. servant 
belongs. 
Next higher Administrative 
Officer. 

(d) ·'Sao(tioniog authority'' for purpose of these rules means the authority 
competent to sanction Leave Travel Concession to the Government 
employees, which shall be as under:- -

(i) For Non-Gazetted Officer 

(ii) For Gazetted Officers 

Head of the Department 
concerned or Administrative 
Secretary to Government of the 
concerned department in the case 
of Secretariat employees. 

Government in the 
Administrative Department. 

(e) "Disciplinary authority" means an authority which is empowered to 
impose penalties to Government Servants in tenns of Rule 30 of Jammu 
and Kashmir Civil Services (Classification, Control and Appeal) Rules, 
1956. 

(f) uFamily" means:-

(i) the government servant's wife or husband, as the case may be. 
and two surviving unmarried children or step children whoiJy 
dependent ori the Government servant, irrespective of whether 
they are residing with the government servant or not; 

(ii) married daughters who have been divorced, abandoned or 
separated from their husbands and widowed daughters as are 
residing with the Government servant and are wholly dependent 
on the Government servant; 
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(iii) parents and/or step parents residing with end wholly dependent 
on the Government servant; 

(iv) unmarried minor brothers as well as unmarried, divorced, 
abandoned, separated from their husbands or widowed sisters 
residing with and wholly dependent on the Government 
servant, provided their parents are either not· alive or are 
themselves wholly dependent on the Government servant. 

"Explanation: A member of the family whose income from all sources 
jncluding pension, temporary increase in pension but excluding dearnes~ 
relief on pension or stipend etc. does not exceed Rs. 9000 p.m. is deemed to 
be wholly dependent on the Government servant.,. 

(g} "Hometown" means the town, village or any other place declared as 
such by the Government servant and accepted by the controlling officer, 

Explanation: The criteria mentioned below may be applied to determine 
whether the government servant's declaration may be accepted~ 

i) whether the place declared by Government servant is one 
which requires his physical presence at intervals for 
discharging various domestic and social obligations. 

ii) whether the Government servant owns residential property in 
· . that place. 

iii) whether his near relations are resident at that p\ace. 

(h) "Shortest direct route" shall have the same meaning as given in 
Article 306 (a), (b) and (c) of Jammu and Kashmir Civil Service 
Regulations, 1956. 

(i) "LTC" means Leave Travel Concession. 

4-. Declaration of Family- Every Government servant shall declare his/her 
family at the beginning of a block of years in Form I ap~nded to these 
rules. This declaration duly certified by a Gazetted Officer, m case ofNon-
Gazetted employees shall be registered with the Head of the Office. The 
Head of the Office shall paste the declaration with .the .service Boo~ of the 
employee and make use of it at the time when apptic~uon for ~ TC 1s made 
by the employee. On the occurrence of any change m t?~ fam1ly strengtll, 
the employee shall make a fresh declaration in lhe prescnbed manner· 

5. Admissibility or Leave Travel Concession:- dm" 'bl t a Goverllm~nt 
i) Tbe Leave Travel Concession shall be a 1551 .e 0 . •1 ;f th 

servant specified in sub-rule (3) of ruJe 1 and hlslher fanu y, ' e 
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Government servant has . d completed five years continuous regular serv1ce un er the g 
• L ' 2 overnmcnt on the date of appJication to be made 
tn corm- : 

Provided that an em 1 1 . • . . P oyee comp etrng five years contmuous regular 

th
servtce dun~g the course of block of years shall be eligible to avail 

e LTC durmg the remaining period of same block. 
ii) Th . e c?ncesslon shall be admissible during any period of the leave 

mcludmg Casual Leave. 

iii) Th e concession will not be adniissible when a Government serVant 
undertakes journey during the week-end holidays or any other period 
of holidays alone without any leave. 

iv) The concession shall not be admissible to a Government servant who 
proceeds on regular leave and then resigns his post without returning 
~d~. . 

v) Government servants serving in the Vacation Department and 
entitled to enjoy regular vacation can avail LTC during vacation 
period .. 

vi) The concession shall not be admissible to a Government servant 
(including his/her family) during the period of suspension. 

vii) [n the case of t\Usband and wife, who are both Government servants, 
he or she can avail of the Leave Travel Concession as a family 
member of his or her spouse. 

viii) Government servant(s) on deputation/Foreign service shall be 
entitled to LTC under these rules. The expenditure on LTC in such 
cases shall be paid by the borrowing agency subject to its sanction by 
Administrative Department to which the employee(s) belon~. 

6. Declaration of place of visit:· 
( 1) When the Leave Trnve\ Concession to visit any ~lace in India is 
proposed to be availed of by a Government servan~ the mtend:ct place of 
visit shall be declared by the Government servant rn advance tn Fonn 2. 
The declared place of visit may be changed before tbe comme~cem~t ?f 
the journey with the approval of the authority competent to sanction L rc m 
exceptional circumstances . 
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(b2) Thh e f1Whamily shall be allowed to avail the facility in one go and not in 
ate es. ere both the h b d d th . ti lh fi . . us an an e WI c are government employees 
e aclhty shall be availed only once during a block of years. , 

' 7. Types of Leave Trnvet Conce.ssion:-

i) !he Le~ve Travel Concession to hometown shall be admissible 
Jrrespechve of the distance between the headquarters of the 
Government servant and his hometown, once in a block of two 
calendar years commencing with 2020-2 J. 

ii) The. ~ave. Travel Concession to any place in India shall be 
admiSSJble arrespective of the distance of the place of visit from the 
headquarters of the Government servant, once in a block of 'four 
calendar years, commencing with 2020-23. 

Note: Employees who wish to avail LTC before 31 s' December, 20 19 may 
do so; however L.T.C availed during the period of issuance of these 
rules and 31st December, 2019 shall be counted towards. block year 
2020-2l/2020-23. 

8. Countiug of LTC against a particular Block:-The concession of LTC 
availed will be co~ted against the block within which the outwan:! journey 
commenced even if lhe return journey is perfonned after the expiry of the 
block. 

9: Carryover of Leave Trani Con(ession:- A Govenunent Servant who is 
unable to avail of the leave travel concession within a particular block of 
two years or four years, as the case may be, may avail of the same within 
the fiTSt year of the next block of two years or four years. If a Government 
servant is entitled to leave travel concession to home to~ be/she can carry 
forward the leave travel concession to any place in India for a block of four 
years only if he/she has carried forward the leave travel concession to home 
town in respect of the second block of two years within the block of four 
years. 

10, Eutitlemeut:~ 

(i) 

(ii) 
(iii) 

Travel entitlement of Government servants for the purpose ~f LTC 
shall be as per the Travelling Allowance Rules laid dQwn in J&K 
Civil Service Regulations as amended from time to time; 
No daily allowance shall be admissible for ~vel o_n LTC; 
Any incidental e,.-penses and the expendtture mcurred on local 
journeys shall not be admissible; 
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(iv) If a G~vem~ent servant travels by a class higher than to which 
he/~he lS enht\ed, reimbursement will be restricted to the rate of 
e~titled class. If he/she travels by a lower class, the reimbursement 
wlll be as per the class travelled/fare actually paid. 

• 

l t. Limit~ti~n3 on t&dm\ssibiUty at L iC Charges:- . 
(I) _ReJmburse~ent for expenses of journey shall be allowed only on the 
basis of a pomt to point journey or against booked ticket(s) over the 
shortest direct route. 

• 

(2) Reimbursement of rail fare by chartered rail coaches and air fare, if any 
paid because of temporary dislocation of surface transport. shall be 
restricted to the amount admissible by entitled class. 

(3) LTC is not admissible for journeys perfonned in a private car (owned, 
borrowed or hired) or chartered -bus, van or other vehicle owned or operated 
by private operators. However, LTC shall be admissible for journeys 
conducted by Tourism Development Corporations, State Transport 
Corporations and Transport Services run by Central or other Government or 
local bodies. In such cases, the Government servant will be entitled· to 
reimbursement of:-

(i) the actual hire charges on lhe chartered vehicle; or 

(H) the amount reimbursable had the journey to the declared place of 
visit been performed by the ent1tled class of rail by the shortest 
direct route, whichever is less. 

(4) In case there is no public transport available in a particular stretch of the 
journey, reimbursement will be made as per his.ent.itlement on transfer for a 
maximum limit of l 00 kms by pri~ate I personnel transport based on self-
certification. Furnishing of false certificate will attract disciplinary action. 

(5) The travel by road to any place outside J&K shall not be admissible 
except between stations not connected by rail. 

(5) Telegram charges for reservation of railway berths are inadmissible. 

12. Grant of Advance and Adjustment thereof~-

(I) ( a) Advance may be granted to Government serv~ts by the 
authorities competent to sanction Leave Travel concession. to enable 
them to avail themselves of concession for leave travel to any pta:e 
in India. The application for &rant of LTC advance shall be made m 
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Fonn 2. The amount of such advance in each case shall be limited to 
9~% of t~c estimated amount which government would have to 
rcunburse rn re.spect of the cost of the journey both ways. 

(b), Sanction for availing of LTC and grant of advance therefor shall 
be ISsued by the competent authority in Fonn S. 

(~)Advance may be drawn both for the forward and return journeys at the 
time of commencement of the forward journey provided the period of leave 
!aken by the Government servant does not exceed nlncty days. If this Hmit 
ts exceeded then lhe advance may be drawn for outward journey only. 

(3) The advance shall be refunded in fuU if the outward journey is not 
commenced within thirty days of the receipt of advance. However, in cases 
where reservations are made sixty days before tbe proposed date of outward 
journey and advance is made accordingly, the Government servant shall 
produce the tickets~ within ten days of the drawl of advance irrespective of 
the date of commencement of journey. 

\3. Earned \eave entasbm~nt fatillty:-An emp\oyee may be pennl\ted to 
encash maxim~ of ~0 days Earned leave at the time of availing of Leave 
Travel Concession without any Jinkage to the number of days and the 

M nature of leave availed while proceeding on LTC. This is limited to a 
maximum of 60 days during the entire career and the total number of days 
so encashed wiH not be counted for computing maximum quantum of leave 
encashable at the time of quitting service 

• 

14. Claim for sdjustment/.rcirnbursement:-

i) A c1aim for adjustment/ reimbursement of expendiruz: inc~rred on 
journey under Leave Travel Concession shall be subrrutted In Fonn 
3 supported by Original tickets/payment vouchers. 

ii) Where an advance has been drawn by a Government servant. the 
claim for reimbursement of the expenditure incurred on the journey 
shall be submitted within one month of the completion of the return 
journey. On a Government servant's failure to do so, hel:be ~hall be 
required to refund the entire amount of advance forthwith m lump 
sum. No request for recovery of advances in ir:tstaJments shalf be 
entertained. . 

iii) Where no advance has been drawn, the claim shall be s~bmnted 
within three months llftcr the compJetion of. the return JOurn.ey. 
Failure to do so will entail forfeiture of the cJaun and no telaxatiOn 
shall ordinarily be permissible. . 

iv) A simple interest at 20% per annum or at the. rate noti:~? by/~~ 
Government from time to time will be charged lfthc con Ittoos ai 
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down .in th.e sanction issued by the compet<.'tlt authority are not 
comp!u:d wtth and/or the rules are violated. 

15. FrauduJen~ claims of Leave Trant Conces5ion:-

i) If a disciplinary proceeding against a Government servant has 
already been initiated or is proposed to be initiated on the charge of 
preferring a fraudulent claim of Leave Travel concession, such 
Government servant shall not be a1lowed the LTC for subsequent 
blocks till the finalisation of the disciplinary proceedings. 

ii) If the_ disciplinary proceedings result in imposition of any of the 
penalties specified in rule 30 of the Jammu and Kashrnjr Civil 
Service (Classification, Control and Appeal) Rules,J956 the 
Government servant shalt not be aHowed to avail the LTC in the 
subsequent block(s) in addition to the one already withheld during 
the pendency of disciplinary proceedings.· 

iii) If the Government servant is fully exonerated of the charge of 
fraudulent claim of LTC, he/she shall be allowed to avail of the 
concession withheld earlier as additional set in furure block(s) of 
years but before the normal date of his/her superannuation. 

16. Responsibility of Drawing aod Disbursing Officer/ControOiog Officer:-

( I ) The advance for LTC shall be drawn and disbursed to a Government 
servant subject to the following coriditions:-

(a) The LTC and the advance has been sanctioned by the competent 
authority as pre..;cribed under clause (d) of rule 3 of these rules. 

(b) Jmmediately after drawl of an advance, an entry shall be made in 
the Service Book of the concerned Government servant as 
under:, 

"Shri has been allowed to avail of LTC for the 
block------ vide order No. 
dated issued by ---~---:-:- and an 
amount· of Rs. has been drawn vide cvrr.v. 

----d:-a-te--::d~ · and paid to 
No. ------------~-
him/her for the purpose." 

(c} The bill for drawl of an advance shall be accompanied by the 
order sanctioning the LTC and the advance. 

. tJ • b t of LTC claims inter-alia the (2} At the time of adJUStmen reJID ursemen 
following formalities shaH be observed:-
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(a) The Controllin ffi . . . g o Jeer, as prescrtbed tn these rules shall 
~a';.I?~ lhe ~enuU:eness of the claim by verifYing the c:nginaJ 
be~ tc et (m:Ju~mg boarding cards}!Raii/Road tickets etc. 

ore counterstgnmg the final claim. 

-·-

(b) After the final adjustment, an entry shall be made in the Service 
Book of the Government servant as under:· · 

"The advance of R.c;. drawn vide CVff. V. No. 
-:-:::------ date-::d------ and paid to rhe official 
(refer page of Service Book) has been adjusted 
vide T.V. No/Cash y N r. o. dated 
----- --- and there is nothing outstanding on this 
account against the official". 

(c) On the bi11 through which tl:te adjusunent is. made, a certificate 
shall be recorded that the prescribed ·entries have been made in 
the Service book of the official. 

(3) Drawing and Disbursing Officers/Controlling Officers shall be 
personally responsible for deviation or violation of any provision contai.ned 
in these rules. 

17. A~~onnting of expenditure on Leave Travel Concession:- The 
expenditure on account of LTC will be debitable to the detailed head "LTC'' 

. under the relevant Minor/Major Head of Account. 

18. General:- (1) The sanctioning authority shall allow only such number of 
employees of a particular establishment to avail of LTC in a year of a 
relevant block as can be accommodated within the available budget under 
the detailed h.ead ''LTC" for the relevant year: 

Provid~d that an employee who may not have been allowed to avail LTC 
in a block for reasons not attributable to him/her may be given priority in 
availing the concession in the next block. 

(2) In order to have effective watch over the sanctions for LTC, 
recovery/adjustment of LTC adv1111celclaims, the Head of Office shaH 
maintain a register of LTC claims, advances in Fonn 4. This register shall 
be reviewed monthly for analysing the position of outstanding advances 
paid upto the end of proceeding month for recording orders in regard to the 
recovery/adjustment of outstanding advances, where these are due for 
adjustment. In this register aU outstanding advances shaH be bro~ght 
forward as opening entries. A monthly statement of fac.ts shall be submitted 
to the Controlling Officer and Head of the Department. 
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19. Interpt~tation:- In case of any doubt regarding any of the provisions in 
thes.e rules, the matter shan be referred to the Government in the Finance 
Department for interpretation and the decision thereof shall be final. 

20. Power to relax:- Save as otherwise provided in these rules, the 
Government in the concerned Administrative Department on being satisfied 
Chat the operation of any of these rules causes Wtdue hardships in any case, 
may by order, for reasons to be recorded in writing, dispense with or relax 
the requirements for that rule to such extent and subject to such conditions 
and exceptions as it may consider necessary for dealing with the case in a 
just and equitable manner: 

Provided that no such relaxation shall be allowed without the concunence 
of the Finance Department. 

21. Repeal and savings:-

( l) From the date of commencement of these rules, the Jammu and 
Kashmir Civil Services (Leave Travel Concession) Rules, 1996, are hereby 
repealed. 

(2) Notwithstanding such repeal, any order made, action taken or liability 
incurred under the rules so repealed shall be deemed to have been made, 
taken or incurr~ under the corresponding provisions of these rules. 

By Order of the Lieutenant Governor. 

Sdl 
(Dr. Arnn Kumar Mehta),IAS, 

Finan~ial Com missioner, 
Finance Department. 

No. A/o2(2ol.8)-UT" jj. &9 

Copy to the:-
'1. Advociilte Gene rill, J&K H,gh Court Jammu/Srinagar. 
2, All Financial Comm•ssloners. 
3· Prlnopal Accountant General J&K Jammu/Srjrtagar. 
4- All Principal Secretaries to Government. 
S· Director General Pollee, Pollee Het~dql)arter, J&K. 
6. Principal Setretary to Lieutenant Governhor1."' ·' R ad New Delhi 
1· Pclnc.lpal Resident Com~lsslorn!r, s·Prlt v naJ o ' . 
a. Cl'l1ef Electo(al Officer, J&K. t 
9 All Commissioner/ Secretaries to Governmen . 

Dated: 3 -12-2019 

. I l C mmrssJoner Jammu/Kashmir. 
10. 01vls ona o -~ l tl J&K High Court Jammu/Srinagar u Principal Secretary to Cl\1~• us ce . 
u·. Rf.~isttar G~<teral, J&K High Court Jammu/Snnagar. 
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13. Director Antl Corruptton Bureau, J&IC. 
1.4 Otrtct()( Genet at Accounts and Tru.surles. 
15. Director Genctal, Audit ilnd Inspections. 
16. Director General, J&K Funds Organtzatiofl. 
17. Oirector General, Budget Oivislon J&K. 
18, Director Gener.allotal Fund Audit & Pensions, J&K. 
19. Dlrt!ctor Information, J&l<. - -·· •·· 
1Q, All Head of Departments/ Milnaglng Olrtctors/ Ctl~f Execut111es of State PSU's{ Autonomous 

Bodies/ Societies. · 
u . Secretary, J&K Publ1c Service Commission. 
21. Secretary, J&K leg1slatlve Assembly. 
23. All Directors of finance/finilnciill Advlsors a. CAOs. 
~· General MiiiUger, Govt. Press Jammu/Srlnilgar for publication In Government G1utte. 
15. Private Secr$ry to Hon'ble Advisor (S(f) to the Ueutenant Governor. 
:~6. Private Se<ntary to Chlef Secretary. 
11· Private Secretary to Flnancral Commissioner, Finance Department. 
18, All TreiiSUI'f Offkers, 
29. PresldMt Jammu & Kashmir Ovll Secretariat Non-Gazetted Employees Union, Jammu I 

Setn~g~(, 

30 IIC website, flnaote Department (ww-N.jakfinanct.nlc.ln). 
!1· 1/C website, GAD Cwww.jkgad.n!c.lo). 
)l. Government Order File (W~scs). 

G)~ 
(5. . Pandita), 

Director General {Codes), 
Finance Department 
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fORM~ 

~ \\)Declaration of plilce of visit. 
: {ii~ Sanction of lTC 
:(ill~ Grant a( adv;ance for \. TC 

1. Name ofthe Government Servant 
2. Designation 
3. Date of entry \n the Govt. 

Service 
•· Total service as on the date of application 

for LTC. 
s. aaslc Pay (with leve\ !lf Pay) 
6. Whether spouse is employed. If ro 

whether he/she fs entitled to LTC 
(Refereflce to rules where-under entitled 
mif be given) 

1. In ca~ of spouse being entitled to 
LTC state whether he/she has claimed 
It separately 

B. Place to be visited 
9. Block for which l TC is to be allowed 
10 Single Air fare/ Rail fare/bus r.t~ from the 

Headquarters to thl!! place of visit by 
shortest direct route 

tt Persons lo respect of whom LTC is 
proposed to be availed 

S.No. Name 
1. 
2. 
3. 
4. 
s. 

12. Estimated amount for availing LTC 

. ·-----------------• ·--- ----

. ·----------------
; ------------------
• 
----------------------------

. ·---------------------

. 
· ----------~---------

Relationship {Refer Form1, 

{with full details) : Rs. --- ------
13 Amount of advance required : Rs. - -------- -------



1& Declaration hv Government $tMnt : 

I dec~are that the particulars fumlshed above <~re true and correct I undertake to book 
the tickers for the outward journey within prescnbed time after receipt of advance. 
In the event of cancellation of .the journey or if I fall to book the tickets within the 
prescribed tlme llmlt, I unclertake to refund the entire advance in one lump-sum. 

Dated:------ Signature of Govt. Sentant 

FOR USf IN OFFICE:- - . 

1. Certlf\ed that:-

(a) Particulars in S.No. 1 to 6 have been verified and found correct. 
(b) The members of the family as shown under S.No. 11 above exist in the declaration rNde 

by Government servant In Form (I) which is pasted in his Service Book. and the said 
members are entitled to llC. 

2, Check list: 

{a} Fare for to and fro jounrey by the entitled class 
or the classes by wh!ch the official proposes to 
travel, whichever is less: 

(b) No. of entitled persons for whom advance 
Is clalmed 

(c} Amount reimbursable to official 

(d) Amount of advance admissible 
{90% of item 3) 

Seal & SJ&nature of Head of Office 

Rs. ________ _ 

Rs. _______ _ _ 

R~------------------

d opy forwarded to the Note:- This Form shall be prepared In duplfcate an one c 
sanctioning authority for sanctlon of LTC-



• 

FOftM 3 
lEAVE lRAVE.\ CONCfSSION BilL 

For the bJock of years _________ to----- --

Note: This bill should be prepared ln duplicate one for payment and the other as 
office copy to form part of the personal flle of the concerned government 
servant 

PART 'A' 
(To be filled In by the Government Servant) 

l.Name: __________________ _ 
2. Designation-------

3. Basic Pay:--------- 4. Headquarters-- ---

5. Nature and period of leave sanctioned with reference to order under whlt.h 
sanctioned---------------------

Nature of leave---------- from - - ---------
to ________________ ___ 

6. Particulars of members of family in respect of whom the leave Travel 
Concession has been dalmed . . 

s. No. ~me{s) Age Relationship with 
the Government 

servant 
1. 
2. 
3. 

7. Details of Joumey{s} performed by Government servant and the members of 
.his/her family. (Payment Voucher/Tickets to be enclosed In original). 

No. of flllft ....,..~ a. .. of $.Hoi-Of Cite of Data of Olsurtee Mode 
fl"{'l -arrfv~l lni.M. of acc:ommt~Utlon l>aymtfl\ dep.trts~re 

tr411'11 used ~I ~ed 
tlcbu. for 

1 2 3 4 5 6 7 8 9 

. 



8. Amount of advance If any d ' rawn Rs. 
(Reference to sanction) - - ------ - - --

9. Amount relmbursable/recoverabl~ Rs. -------
10. Partku\ars of' Journey(s) for which hi . 
one to which the Governm t gher class of accommodation than the 

en servant {s entitl d 
date to be given}. e was used (sanction No. and 

Place Mode of Class to No. of 
From-

Amount Class by 
conveyance which fare(s) 

Amount of 

To 
of which fare/fare{s) 

entitled claimed Fare(s) actually paid {In 
' entitled travelled R1..1pees) 

to (In 
Rupees) 

1 2 3 4 5 6 7 

..... 

11: Particulars of Journey(s) performed by road between places connected by 
rat I. 

. 
Name of place Class to which entitled RaHfare 

From To Rs. p. 

Certified that: 

1. The information as given above Is true to the best of my knowledge and 

belief. 
2.. That my spouse Is not employed in Gov~rnment service/ that my spouse Is 

employed in Government service and the concession has not been availed of 
by hlm/her separately for himself/herself or for any of the family members 

for the concerned block of ~ars to - ---
3. That my spou$e for whom trc is ttalmed by me is employed In 

(name) of the State/Union Territory/Public Sector 



Undertaking/Corporation/Autonomous Body etc.) which provided Lea·1e 
Travel Concession facilities but he/she has neither preferred nor wi\1 prefer 
any claim on this behalf to his/her employer: and 

4. That my s~use for whom l TC Is claimed by me Is not employed in any 
PSU/Corporatlon/Autonomous Body, finance wholly or partly by the 

·central/State Government/Union Territory or Local Body which provides LTC 
facilities to its employees and their families. 

Dated:------- stanature of Government servant 

PART '8' 

(To be.filled Tn by the Offi~e) 

1. The net entitlement on account of Leave Travel concession works to Rs. 
(Rupees as detailed 

below: 
(a) Railway/Air/Bus/Steamer fare------ Rs. __ :__ __ _ 
(b) Less amount of advance drawn vide cash/ 

Try. Voucher No. dated:---- Rs. 

Net amount (payable/refundable)= Rs .. ________ _ 

2. The expenditure is debitable to Account Head :-
(i} audgetalfotment for the year 
{il) Expenditure tncluding this bill 
(ill) Balance available 

Rs .. _____ _ 
Rs. _____ _ 
Rs. _____ _ 

Countersigned: 

Controlling Officer 
(signature} 

Signature of Drawing and Disbursing Officer. 

, n made ln the Service Book of 
Certified that necessary entrtes have bee 
Shri/Smt./Kumari -----------

Slanature of the Head of Office. 

• 



Name of the I Offlclal 

Dealgnatlon 

Reference to 
order under 
which LTC 
sanctioned 
Amount of 
advance paid I 
(with date of 
payment) 

Treasury I cash 
voucher No. and 
date. 

-
Amount of ftnal 

I claim 

. B• lance amount 
~ld/ 
recover able r: • 
Yr. No and date i 
(of adjustment) ... 

Outstanding 
·amount • 

Initials of 
o.o.o·s 

Remark• 



• 

• 

fOftMS 

QRDER 

SUbJect: sanction of l TC/L TC Advance in favour of Shri/Smt ------------------~~~: ______________________ __ 
1. Sanction is hereby accorded to the: 

{a) Grant ofl.TC to ______ _ infcrvourofShri/Smt 
Working as ln the OffiCI! of --------w-h_o_sh-all 
avail It from to for which 
th~ leave Shill be sanctioned by th~ competent authority 
separately; 

(b) Grant of an advance of Rs. ----·---{90% of the estimated expenditure of 
Rs. as per Item 12 of Application ( Fotrn 2 ) for availing of tht 
LTC. 

1. The sanction for LTC has so far been accorded ln fa-K~ur of--:------- offic~ls/ 
out of------ officials during the current year of Block-------

3. The sanction shall be subject to the following term~ and condit\oos:-
(a) An entry shall be made in the Service Book of the official as prescribed under f\ule 16 (1) ind 

16 {2) of the J&K Civil Service (LTC) Aules, 2919; 
(b} The official shall submit the finallTC claim In Form 3 within one month from the date of 

return journey after avalllng the LTC; 
{c) The other conditions for grant of this concession shall be same as laid down In J8cK Civil 

Service \tiC) Rules, 2019. 

Note:-

(i) 

(lij 

fS;mctlonlnc Authority) 

Copy of this S<lnction duty attested by the Drawing and Disbursing Officer shall 
bi! attach~d to this bill for adltance drawal to be presented at the Treasury fer 

pa~ment/dtawa\ of bill 
The copies of thiS order shall be endorsed by the st~nc:tlonin& authority to 

A G I J&"' Head of the Department, Controlling Officer, ccountant enere~ 1\, 

Administrative Department and Concerned Officer fnvarfably. 


